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CENTRAL ADMINISTRAT IVE TRIBUNAL
ERNARULAM BENCH

O.A.No. 415 of 1994

.Wednesday this the 16th day of March, 1994
CORAM |
Hon'ble Mr.Justl ce Chettur -Sankaran Nafx, Vice Chairman

Honm'ble Mr.P.V.Venkatakrishnan, Administrative Member

K. S.Balakrishnan Unni,

Net Maker,

Central Institute of Fisheries

Nautical & Engineering Training,

Ernakulam, Cochin-16, eeeADpplicant

(By Advocate Mr, Poly Mathai)
Vs.

le Unien of India, represented by
Secretary, Ministry of Agricuk ure, \
Krishi Bhavan, New Delhi.110 001,

2 The Director, Central Institute .
of Fisheries Nautical & Engineering
Training, Ernakulam, Cochin-16,

3. The Senior Administrative Officer,
Central Institute of Fideries
Nautical '& Engineering Training, ‘
. Cochin-16, es s s s Regpondents

- (By Adveocate ﬁr.K.Khrthikeya Panic ker, ACGSC)

 ©QORDER
CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN
Applicant challenges Annexures A3, AS and
A6 orders by which respondents decided to recover
Rs. 22,749/- outstanding from him on acceunt of House

Buiiding Advance, Aﬁmittedly there was default

~in adﬁeming to the gchedule in constructing the

houée. ‘Admittedly construction hag péen undertaken
and proceeded with te an Qp@z:e?ciable extent. . This
is the impre ssion we have gathered after hearing
both sidesg in detail,
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2e In the circumstances, we direct respondents

to effect recovery at the rate of Rs;SSO/; (Five hundred
and fifty only) per month until the loan is repaid, in
place of the instalments stipulétgd éarlier. We

quash Annexures A3, &5 and A6,  Applicant shall

complete the construction within twelve months from
 teday.

3. Application is digposed of with the afore-
said directions,Ne costse

Dated the 16th March, 1994,

(él’ [Ginstvan~ ‘ u
Ao cds —_ . e\ p( ovawn naly
P.VL,VENKATAKRISHNAN CHETTUR SANKARAN NAIR(J)

ADMINISTRAT IVE MEMBER VICE CHAIRMAN

ksl63.



